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INTRODUCTION

L, the Chairman of the Committee on Papers laid on the Table, having
been authorised by the Committee to present the report on their behalf,
present this their Twelfth Report.

2. On examination of, certain papers laid on the Table of Lok Sabha
during the Seventh Session (Sixth Lok Sabha) and Second, Third, Fourth,
Fifth, Eighth and Ninth Sessions (Seventh Lok Sabha), the Committee
have come to certain conclusions in regard to delay in laying before Par-
liament (i) Annual Reports and Audited Acoounts of the Rubber Board, _
Kottayam; (ii) Annual Reports and Audited Accounts of the Central Silk
Board, Bombay and (iii) Annual Reports and Audited Accounts of the
National Academy of Medical Sciences, New Delhi. The Committee also
considered a reference from the Department of Personnel and Administra-
tive Reforms seeking clarification regarding laying of ‘Audited Accounts
of certain organisations getting grants-in-aid from them and have made
certain recommendations. The conclusions of the Committee are reflected
in the Report. <

3. The Committee considered and adopted this Report at their sitting
held on 11 February, 1983.

4. A statement giving summary of the recommendations/observations
of the Committee .is appended to the Report (Appendix II).

NEw DELHI; KRISHNA SAHI,
17th February, 1983, . Chairman,
27th Magha, 1904 (Saka) Committee on Papers laid on the Table.

(v)



CHAPTER 1

DELAY -IN LAYING BEFORE PARLIAMENT ANNUAL REPORTS
AND AUDITED ACCOUNTS OF THE RUBBER BOARD,
KOTTAYAM

The Annual Report of the Rubber Board, Kottayam for the year
1978-79 was laid on the Table of Lok Sabha on 21 November, .1980
alongwith ‘Review’ of Government thereon. The above Annual Report
involved delay of about 10-1/2 months but the Minister concerned while
laying that Report did mot lay any statement showing reasons for delay.

1.2 In paragraph 18 of their Eightcenth Report (1958-59), the Public
Accounts Committee recommended as Yollows:

“In the Committee’s opinion, Parliament is not fully informed of
the working of thess autonomous Boards. Since large sums
of money are voted by Parliament for payment to these
Boards as grants-in-aid it is only proper that Parliament and
the Public Accounts Committee should be apprised of their
activities. The Committee desire that the Annual Reports on
the working of the autonomous Boards viz., Silk Board, efc.
should be placed before Parliament. They also recommend
that the C&AG who is responsible for their audit shouid in
addition to the normal expenditure audit, undertake an
achievement. audit of these organisations indicating infer alia
their original targets and achievements.”

1.3 The Public Accounts Committee did 'not lay lown any time limit
for laying Annual Reports and Audited Accounts of the autonomous
Boards. However, the Committee on Papers laid on the Table (Fifth Lok
Sabha), in paragraph 3.5 of their First Report, recommended as follows:

e normally the Annual Report and audited accounts of
autonomous organisations should be presented to Parliament
together to enable the Hous¢ to have a complete picture of
the working of that body. This decision should not be taken
to imply that laying of reports and accounts could be delayed
to any length of time. The Committee recommend that the
Annual Report together with the audited accounts and audit
report thereon for a particular year should be laid on the Table
- within 9 months of the close of the accounting year unless
otherwise stipulated in the Act or Roules under which the
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organisation has been set up. To comply with this require-
. ment proper time schedule should be laid down for compila-
tion of Annual Report and accounts and their auditing. The
Committee feel that normally 5 period of 3 months would be
sufficient for compilation of accounts and their submission to
audit the next 6 months might be given for auditing of ac-
counts, for printing of the report and sending it to Govern-
ment for laying. If for any reason the report, audited accounts
and audit report cannot be laid within the stipulated period of
nine months, the Ministry should lay within 30 days of expiry
of the prescribed period or as soon as the House meets, which-
ever is later, a statement explaining the reasons why the report
and accounts could not be laid within the stipulated period.”

1.4 Since the statement of reasons for delay had not been laid along-
with Annual Report for 1978-79, the Ministry of Commerce were asked
to explain the reasons for the delay in laying that Annual Report and
the reasons for not laying the requisite statement. The Ministry then ex-
plained s under:

“On receipt of copies of the Annual Report for 1978-79 from
the Rubber Board in March, 1980, the review on the activities
of the Board for 1978-79 was made. Therefore, copies of the
Hindi version of the Review were made in the Ministry, After
authentication by the Commerce Minister copies of the Annual
Report and Review thereon (both in Hindi and English) were
sent to the Lok Sabha Secretariat on the 12th August, 1980 for
being laid on the Table of the House. However, the copies
were returned back advising us to send the same at the com-
mencement of the subsequent Parliament Sessign s’ace obviously
the Lok Sabha had just adjourned by then. Accordinly the
copies were sent again to the Lok Sabha Secretariat on the 17th
November, 1980 for being laid on the Table of the House.

Inadvertently statement showing reasons for delay in laying
the Report on the Table of Lok Sabha was not sent.”

1.5 The Audited Accounts of the Rubber Board for 1979-80 were
laid on the Table of Lok Sabha on 27 February, 1981 alongwith a state-
_ment showing reasons for delay which reads as under:

“The certified Audit Report on the accounts of the Rubber
Board for the year 1979-80 was received from the Officer of
the Accountant General, Kerala in February, 1980. The Rubber
Board was requested to send copies of the Audit Report (both
in English and Hindi) in March, 1980. The Hindi version of
the Revort was the one prepared by the Board’s Hindi Officer.
The Office of the Accountant General, Kerala lrad in the mean-

time advised that Hindi version as prepared by them alone is to
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be placed on the Table of the House. Accordingly, copies of
the Hindi version, as prepared by the Accountant General had
to be made for placing on the Table of the House.”

1.6 On being asked to intimate the datewise position of Annual

Report and Accounts of the Board for 1978-79, the Ministry of Commerce
furnished the following information:

(i) (a)

(b)

(i) (a)

(b)

(c)

()

(e)

Dite wien Annual Repoit for 1978-79 was 6-8-1979.

compiled: _ :

Diate wien draft Annual Report was appro- Oanly half yearly Reports arc

ved by the Rubber Board: usually placed before  the
Rubber Board, vide section
8(3) {(¢) of Rubber Act.
1947. Annual Reports arc
compiled/consolidated  frem
half yearly reports. 'This
has been the practice followed
by the Board.

Date when the Report was got translated : March, 1980.

Date waen caﬁies of both the English and 14-1-1980 (English)

Hindi versions of the Report were got

prepared for being laid before Parliament : 23-5-19P0 (Hindi)

Dite when the annual accm'mts ofthe Board Audit of the Accounts of the

for 1p78-79 were compiled: Board for 1978-79 was con-
. ducted by the A.C., Kerala

D1te waen the accounts were submitted  to at Board’s office during the

Audit: period from 16-7-1979 1o

20-9-1979 Annual accounts
of the Board for 1978-79
were comipiled and given
to audit during the above
period.

Dite when the draft Audit Report was rec-  26-10-1979
cived by the Board:

Date when the draft Audit Report was re- 13-11-1979
plied by Board:

Date waen the English and Hindi versions
of the Audit Report were received by the Board. 26-3-1980.

1.7 The Ministry of Commerce also informed that the recommenda-
tion contained in paragraph 3.5 of the Committee’s First Report (Fifth
Lok Sabha), presented to Lok Sabha on 8 March, 1976, was communi-
cated to the Rubber Board in February, 1979,

1.8.

The Annual Report and Audited Accounts of the Rubber Board,

Kottayam for 1979-80 were laid 6n the Table of Lok Sabha on 24 April,
1981 alongwith ‘Review’ of Governmeént théreon. 'The requisite state-
ment of reasons for delay was not laid. ‘
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1.9. The Annual Report and Audited Accounts for 1980-81 which
should have been laid on the Table of the House by 31 December, 1981,
were laid on the Table of Lok Sabha separately on 26 February, 1982

and 30 April, 1982, respectively. Again, the Ministry did not lay any
statement of reasons for delay in either case.

1.10 The Committee regret to note that, in spite of their recommenda-
tion made in paragraph 3.5 of their First Report (Fifth Lok Sabha), pre-
sented to Lok Sabha on 8 March, 1976, that the Annual Reports and
Accounts of autonomous organisations should be laid on the Table of the
House within 9 months of the close of the accommting year, the Annual
Report and Awdited Accounts of the Rubber Board, Kottayam for 1978-79
were laid on the Table of Lok Sabha after g delay of 10-1/2 months and
14 months, respectively.

1.11. The Committee find that the Ministry of Commerce did not lay
any statement of reasons for delay alongwith the Annual Report of the
Rubber Board for 1978-79 although such.a statement was laid with the
Audited Accounts for that year. The Committee further find that even in
the case of subsequent Annual Reports and Audited Accounts for 1979-80
and 1980-81 which also involved delay ranging from 4 to 2 months, the
Ministry of Commerce did not lay any statement of reasons for the delay.
The Committee regret to observe that the Ministry had not talfen seriously
and with due regard the Committee’s recommendations while laying the
Amnual Reports and Audited Accounts on the Table of the House. They
also did not care to comply with the following instructions jssned as early
as 1962 which are contained in paragraph 4.16 of the brochure entitled
‘Procedure to be followed by Ministries in connection with Parliamentary
work'—

“whenever there is undue delay in laying a document (incloding
the statotory rules efc.) on the Table of the House, the con-
cerned Minister should also arrange to lay on the Table,

alongwith such document, astatementglvingreasonsforthe
delay.”

The lapse on the part of the Ministry in not laying the statement of reasons
for the delay leads the Committee to the inescapable conclasion that the
papers meant for being laid before Parfiament are not checked and process-
ed properly in the Ministry.

1.12. The Committee, therefore, recommend that sll papers meant for
being laid before Parliament should, in future, be carefully checked by a
senior officer not below the rank of Deputy Secretary in the Ministry so
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as to ensure that these are complete in every respect. The Committee hope
that in futare while laying on the Table of the House the Annual Reports
and Audited Accounts of the organisations under their administrative con-

trol, the Ministry would be extra vigilant and would not allow any such
lapse to recur.

1.13. The Committee are distressed to find that although the English
version of the Annual Report for 1978-79 was ready on 14 January, 1980
and Hindi version on 23 May, 1980, yet thc Ministry did not make any
effort to lay the English version during the session held from 21 January
to 2 February 1980 and Hindi version during the session held from 9
June to 12 August, 1980. Instead, they laid these documents on the Table
of the House on 21 November, 1980. Similarly, the Audited Accounts of
the Board for 1978-79 were ready in March, 1980 but these were laid
neither during the session held from 9 June to 12 August, 1980 nor during
the session held from 17 November to 23 December, 1980. These were
laid on the Table of Lok Sabha only on 27 February, 1981. Apart from
this, both the Anuual Report and Audited Accounts of the Board for the
year 1978-79 were ready in May, 1980. These could well be laid together
on the Table of the House but these were laid on different dates. The
Committee on Papers laid on the Table (Fifth Lok Sabha) have recom-
mended in paragraph 3.5 of their First Report that the Annual Report and
Audited Accounts of Organisations shounld normally be laid together but
the Ministry of Commerce did not follow that recommendation.

.1.14 The Committee, therefore, reiterate their . .earlier recommenda-

tion contained in paragraph 3.5 of their First Report (Fifth Lok Sabha)
that:

...... normally the Annual Report and audited accounts of auto-
nomous organisations should be presented to Parliament
together to enable the House to have a complete pictare of
the working of that body. This decision should not be taken
to imply that laying of reports and accounts could be delayed
to any length of time. The Committee recommend that the
Annual Report together with the audited accounts and audit
report thereon for a particolar year should be laid on the
Table within 9 months of the close of the accounting year
unless otherwise stipulated in the Act or Rules under which
the organisation has been set up. To comply with this require-
ment proper time schedule should be laid down for compila-
tion of Annual Report and accounts and their auditing. The
Committee feel that normally a period of 3 months would be
sufficient for compilation of accounts and their submission to
andit; the next 6 months might be given for auditing of ac-
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counts; for printing of the report and sending it to Govern-
ment for laying. If for any reason the report, audited accounts
and andit report cannot be laid within the stipulated period
of nine months, the Ministry should lay within 30 days of
expiry of the prescribed period or as soon as the House meets,
whichever is later, a statement explaining the reasons why
the report and accouns could not be laid within the stipulated
pel’lod." -r .o

The Committee trust that the Ministry will follow it in letter and spirit
and would ensure that both the Annual Report and Audited Accounts of
Organisations are laid together within the stipulated period of nine months
after close of the accounting year.

1.15. The Committee regret to note that the Ministry of Commerce
took as long as 3 years in communicating the recommendation made in
paragraph 3.5 of their First Report (Fifth Lok Sabha) to the Rubber
Board, Kottayam. The Committee cannot help concluding that their recom-
mendations have been taken very lightly by the Ministry. Had they been
vigilant and circulated the recommendations immediately after receiving
copy of the First Report, much of the delay could have been avoided, if not
totally eliminated. The Committce would, therefore, impress upon the
Ministry to be very careful in future and to take prompt action to circulate
the recommendations which the Committee might make, to all concerned
departments and organisations under their control for guidance and com-
pliace. IR 1

1.16. The Committee find that neither the Rubber Board Act, nor the
Rules made thereunder provide for laying of Annusl Reports and Audited
Accounts of the Rubber Board on the Table of the House. The Committee,
therefore, recommend that early steps be taken to make provisions in the
Act or Rules made thereunder, enjoining upon the Ministry to lay on the
Table of Lok Sabha within 9 months of close of accomnting year the
Annual Reports and Audited Accounts of the Rubber Board, Kottaysm.
The Committee hope that urgent steps wonld be taken by the Ministry in
this direction. i



CHAPTER II

DELAY IN LAYING BEFORE PARLIAMENT ANNUAL REPORTS
AND AUDITED ACCOUNTS OF THE CENTRAL SILK

BOARD, BOMBAY

2.1. The Audited Accounts (Hindi and English versions) of the
Central Silk Board, Bombay for the year 1977-78* were laid on the Table
of Lok Sabha on 12 March, 1980 without any statement showing reasons
for delay in laying them.

2.2. Sub-section (4) of Section 12_of the Central Silk Board Act
1948 provides:

“The accounts of the Board as certified by the Comptroller and

Auditor-General of India or any persons appointed by him in
this behalf together with the audit report thereon shall be for-
warded annually to the Central Government and that Gov-
ernment shall cause a copy of the same to be laid before each
House of Parliament.”

= 2.3. Rule 37(1), (2) and (3) of the Central Silk Board Rules, 1955
provides as under:—

“Audit of Accounts :— (1) Accounts shall be made up for each

(2)

(3)

financial year. These accounts shall be audited by such
auditors as the Central Government may appoint under sec-
tion 12(2) of the Act, The audited statement of the receipts
and expenditure together with the auditors report thereon shalt
be submitted to the Centra] Government not later than the
31st of July following.

An abstract statement of receipts and expenditure shall be
published in the Gazette of India.

The annual accounts shall be set out and produced by the
Secretary before the auditors for scrutiny on or before the 31st
of May each year following the close of the finamcial year to
which they relate.”

———

*Annual Report for 1977-78 was iaid on ‘the Table of Lok Sabha on
28 February, 1979 without Review of Government thereon.

7
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2.4. The Commiitee on Papers laid on the Table (Fifth Lok Sabha)
have recommended in paragraph 3.5 of their First Report as under:

....nogmally the Annual Report and audited accounts of auto-

nomous organjsations should be presented to Parliament to-
gether to enable the House to have q complete picture of the
working of that body. This decision should mot be taken to
imply that laying of reports and accounts could be delayed to
any length of time. The Committee recommend that the
Annual Report together with the audited accounts and audit
report thereon for a particular year should be laid on the
Table within 9 months of the close of the accounting year
unless other-wise stipulated in the Act or rules under which
the organisation has been set up. To comply with this
requirement proper time schedule should be laid down for
compilation of Annual Repory and accounts and their audit-
ing. The Committes fegl that normally q period of 3 months
would be sufficient for compilation of accounts and their
submission to audit; the next 6 months might be given for
auditing of accounts; for printing of the report and sending it
to Government for laying, If for any reason the report,
audited accounts and audit report cannot be laid within the
stipulated period of nine months. the Ministry should lay
within 30 days of expiry of the prescribed period or as soon as
the House mgets, whichever js later, a statement explaining
the reasons why the repory and accounts could not be laid
within the stipulated period.”

2.5 In terms of the aforementioned recommendation of the Com-
mittee, the Audited Accounts for 1977-78 should have been laid on the
Table of Lok Sabha by 31 December, 1978. Since there was delay in
laying the above accoumts on the Table of the House and the requisite
statement explaining the reasons for delay was not laid, the Ministry of
Industry (Department of Industrial Development) were asked to intimrate the

reasons therefor. That Ministry, in their communication dated 17 March,
1980. explained the reasons as under:

“It appears that there has been delay in the submission of the

report, caused due to the following reasons:—

(1) The Minister of Industry Shri George Fernandes who
authenticated the accounts on 13-7-1979 resigned immediately
thereafter and in the absence of a Minister the authenticated
reports could not be forwarded. Later on the Government also
resigned.
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(2) Lhe new Government worked for a few months without a
regular session of Parliament from July '79 to January '80
when these reports again could not be forwarded.

(3) First session of the present Lok Sabha was only for 10 days
when too only most important matters were taken up, and

ag such the copies of audited report have been forwarded on
6-3-80,

However in future care will be taken that copies to be laid on the
table of House are sent well in time.”

As regards the datewise position of the accounts for 1977-78

at various stages, the Ministry of Commerce, Civil Supplies and Cooperation

(Department of Commerce) in their communication dated 6 May, 1980,
furnished the following information:-—

(1)
(i1)
(i)
(iv)

Date on which accounts for 1()77 -786  were compiled and submi-

tted to Audit . . . . . . . . 3-7-1978
Date on wiich draft audit report was received by the Board . |-|2-lg'78
Date on which Audit queries were cleared e 0 . . 12-3-1979

Date on whjch Accounts asicertified by Audit were received by
the Miaistry . . . . . N - e e . 5-5-1979

27.
laid on

The Annual Report of the Central Silk Board for 1978-79 was
the Table of Lok Sabha on 19 March, 1980 without' ‘Review’ on

the working of the Board. The Committee on Papers laid on the Table

(Sixth

Lok Sabha) in paragraphs 3.6 and 3.8 of their Second Report,

which was presented to Lok Sabha on 22 December, 1977, recommended
as under:— ;

“3.6. The Committee are of the view that laying of ‘Review’
alongwith the Annual Report of the organisation need not
be confined only 1o Companies incorporated under the Com-
panies Act, 1956. Even in the case of autonomous bodies,
Government should examine the reports submitted by such
bodies and prepare a ‘Review’ giving salient points. of achieve-
ments, total expenditure incurred by the Government on the
body, how far the autonomoys body has achieved the objects
for which it was set up and what are the salient features of
its future programme. Where the Report or the Audit
Report mentioned any serious irregularity or any other

* matter of .importance which needed corrective action or further.
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enquiry it was expected that Government made a mention in
the Review of the action being taken in that diretcion. How-
ever, where information on all the aforesaid matters is alrcady
available in the report and Government have nothing to thereto,
Government should, in accordance with the recommendation
made by Committee in para 4.18 of their Second Report (Fifth
Lok Sabha), lay on the Table alongwith report a statement
saying that they are in agreement with the report and hence
'no ‘Review’ is being laid.

* * = *

3.8. The Committee hope that the administrative Ministries will
critically examine Annual Reports/audited statements of
accounts of the autonomous organisations under their control
and invariably lay alongwith the Report|audited statement of

accounts their own assessment before Parliament in the form
of ‘Review’.”

2.8 The Ministry of Commerce (Department of Textiles), who were
asked to state the reasons for not laying the ‘Review’ alongwith the Annual
Report, intimated, inter alia, as under:

“Review alongwuh the Annual Repon for 1978-79 could not be
forwarded since its necessity was not felt. However, as its
necessity has now been pointed out, the salient achievement
of the Silk Industry during 1978-79, are briefly indicated.”

L ]

2.9 The Audited Accounts (Hindi and English versions) of the Central
Silk Board for the year 1978-79 were laid on the Table of Lok Sabha
on 20 June, 1980 without any statement showing reasons for delay.

2.10. On being asked, the Ministry of Commerce (Department of
Textiles) intimated 1he following reasons for the delay in laying the
Annua] Accounts of the Board for 1978-79:

“The Annual Accounts, duly certified, by the Director of Audit,
CW & M, New Delhi, were received by the Ministry on
29<1-80. Corrected copies thereof alongwith Hindi version
were available in .the Mimistry only during last weck of

March 80, when no session was therebefore whom it could
be laid.

Copies of the Audited Accounts have since been forwarded for
being laid on the Table of each House of Parliament, on 17th
June, 1980”,

The Ministry of Commerce (Department of Textiles) also informed that
the -accoun's of the Ceatral Silk Board for 1978-79 were submitted to
Auditors on 25 July, 1979.
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2.11. As for the steps taken to ensure timely lnying of Annaal Repomts-
and Agocounts of the Board before Padiament, the Ministry of Commeroe-
(Department of Textiles) intimated as follows;

“Instructions have been issued by the Ministry to the Central Silk .
Board to ensure that ip future its Aanual Reports and
Accounts be forwarded latest by 15th December of the follow-
ing financia] year to enable the Ministry to lay these on the:
Table of each House of Parliament, in time.”

2.12. The Annual Report of the Board for 1979-80 was laid on the-
Table of Lok Sabha on 20 February, 1981 without ‘Review’ of Governe.
ment thereon. The Audited Accounts of the Board for 1979-80 togethes
with Audiy Report thereon were laid on the Table on 27 February, 198%, |

2.13. The Anpual Report and the Audited Accounts of the Centeal
Silk Board for 1980-81 were laid on the Table of Lok Sabha separatcly on
19 March and 30 April, 1982, respectively. Again, the requisite ‘Revigw’’
of Government was not laid on the Table of the House.

2.14. The Comamittee note that the Audiled Accounts St the Contval
Sikk Board, Bombay for the years 1977-78, 1978-79, 1979-80 apd
1980-81 were Iaid on the Table of Lok Sabhg on 12 Maxch, 1980, 20 Jese,
1980, 27 February, 1981 and 30 April, 1982, respectively. In terms of’
the recommendation contained in paragraph 3.5 of First Report (Fifth Lok .
Sabha) of the Committee on Papers laid on the Table, the gbove accounts.
involved delay of 14} months, 6 months, 2 months and 4 mwonths, res--
pectively, but the Ministry did not lay any statement showing reasons for-
the delay alomg with any of the above aceounts.

2.1S. It is regrettable to observe that despite the Committee’'s oft"
repoated recommendstion as also the instructions lssued by Lok Sabbe-
Secvetariat as early as 1962 which are contsined in the brochure entitled’
‘Procedure to be followed by Ministries in comnection with Parliamentary
Work’ on the requirement of laying on the Table of the House statement
showing reasons for delay alongwith documents involving deiay, the Minis-
try of Commerce did not follow the prescribed procedure, Everi when the
stiention of the Ministry was drawn to the Inpse on their part in the case
of Audiled Accounts for 1977-78, they did wot care to lny the statemeat
with the subsequent Annsal Reports snd Awvdited Accounts. The Commit-
fee are comstrained (o observe that their recommendations have not received’
the due respect that they deserve from the Ministry. The Commiitee need
kardly stress that im cases involving delny, it is imperative that the stabe—
went enpliining reastns for dolay is lnid on the Tolle of the Mouse so thet
Manhews of Poldingent miny hmow the sings whene this delay occurnd sall
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suggest remedial measures, if mecessary, for future guidance, The Com-
miitiee frust that the Ministry will be vigilant in future and will
strictly the procedure prescribed for their guidance.

1 .

2.16. The Committee note that despite their recommendation made
in paragraph 3.5 of their First Report (Fifth Lok Sabha) that both the
Annual Report and Audited Accounts of an organisation for a particular
year should normally be laid together so that the House may have a com~
plete picture of the working of organisation, there has never been an occa-
sion since 1977-78 when both the Annual Report and Accounts of the
Central -Silk Board, Bombay were laid together on the Table of the House.
The Ministry did not follow the recommendation even in those cases where
they could easily have followed it. For example, the Annual Report and
Audited Accounts for 1979-80 were laid on the Table of the Lok Sabha
ot 20 February and 27 February, 1981, respectively. These could well
be laid together. Similarly, the Annual Report and audited accounts for
1980-81 which were laid on 19 March and 30 April, 1982, respectively,
<ould also be_laid together. The Committee would like to impress upon
tbe Ministry fo keep a watch over the finalisation of Annual Reports and
Accounts of the Board so as to ensure that both the Annual Report and

Audited Accounts of the Board are laid on the Table of the House together
within the prescribed period.

2.17. The Committee are distressed to find that the Central Sitk Board,
Bombay did not follow even its own time schedule laid down in Rule 37
of the Central Silk Board Rules, 1955 which requires the Board to submit
fts accounts to auditors for auditing by 31 May (i.e. within 2 months of
close of the accounting year) and then to submit the audited accomts to
Gevernment by 31 July (i.e. within 4 months of the close of the accounting
¥year) as is evident from the fact that the Board submitted its Annual
Accoun’s for 1977-78 to Auditors on 3 July, 1978 ‘(i.e. 3 months after
close of accounting year) and then submitted the audited accounts to Gov-
crnment on 5 May, 1979 (i.e. 13 months after close of accounting year),
The Committée need hardly point out that it is of no use laying down a
1;me schedule without observing it. The Committee also find that the time
schedule prescribed under Rule 37 of the Central Silk Board Rules, 1955
is not in consonance with the recommendation contained in paragraph 3.5

Qithei’irstkepor((FiﬁhlokSabha)oNheCommﬂeeon'Pmrslmdon
qhe'l'able.

zl&m&mm ‘récommend that the ' Ministry -of
mmwmnmﬁemmmm
1955 so as to bring the time schedule prescribed therein in conformity
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with the time schedule recomnended by the Committee on Papers laid on
he Table in paragraph 3.5 of their First Report (Fifth Lok Sabha).

2.19. The Committee regret to note that in spite of their recommenda-
‘tions made in paragraphs 3.6 and 3.8 of their Second Report (Sixth Lok
Sabha), the Ministry of Commerce did not lay along with Annual Report
and Audited Accounts of any of the years 1977-78 to 1980-81 their own
“Review’ on the working of the Board. When, in the case of Annual
Report for 1978-79 their attention was drawn to the requirement of laying
of ‘Review’, the Ministry of Commerce realised the necessity of laying the
“Review’ and briefly indicated the salient achievements of the Silk Industry
separately, However, in the case of subsequent Annual Reports for 1979-80
and 1980-81 the Ministry again failed to lay a separate Review on the
‘Table along with the Reports. The Committee cannot but express their
displeasure not only over the lapse on the part of the Ministry but also
over the lackadaisical manner in which the recommendations of the
Committee were taken by them. The Committee now hope and trust
‘that the Ministry of Commerce would be very careful in future and
will invariably lay fheir own ‘Review’ along with Annwal Reports and
Audited Accounts of the Board on the lines already suggested by the Com-
mittee in paragraphs 3.6 and 3.8 of their Second Report (Sixth Lok Sabha).



CH lmﬁ';m;

DELAY IN LAYING ANNUAL REPORTS FOR 1979 AND 198G
AND AUPHED ACCOUNTS' FOR 1978-79° AN 1979-80 OF THE
NATIONAL ACADEMY OF MEDICAL SCIENCES, NEW DELHIL

3.1. The Annual Report for 1979 and Audited Aecounts for 1978-79
of the National' Academy of Medical Sciences, New Dethi- were laid on
Table of Lok Sabha on 4 March, 1982 along with- a statement explaining:
the reasons for delay. The Mlmstry of Health and Family Welfare did:
not Jay their own ‘Review’ on the working of the Academy.

~ 3.2. The statement of reasons for delay in layxng the said Annual’
Repom and Audited Accounts reads as under:

“Based on the¢ recommendations of the Committee on Papers laid on
Table (6th Lok Sabha) that gl statutory/Autonomous Or--
ganisations, Public Unilertakings, Corporations, Societies ete..
which are fihanced out of the funds drawa from the Cohsoli-
dated Fund of India, shotld lay their Annual Reports and’
Audited Accounts (both English and Hindi) before both
Houses of Parliament, irrespective of the fact whether they

’ are registered under the Company’s Act, 1956 or mot, the
Ministry of Finance had amended the General Financia] Rules
to the extent that it has been made obligatory on the part of
all bodies|institutions|organisations to which grants are made
by the Government to lay their Annuval Reports and Audited
Accounts on the Table of the House within 9 months of
closing of the financial year of the grantee institutions.

In conection with implementation of the recommendations a doubt
had arisen whether for thig purpose it was necessary to require
the grantee institution to amend suitably the Statute or Memo--
randum of Association or Bye-laws. The Department Of
Legal Affairs advised in January, 1981, that. such an amend-
ment was not necessary and that the Government, while
giving grants, may direct that Annual Reports/Accounts of
such institutions would be laid on the Table of the House.
Accordingly, the National Academy of Medical Sciences were
requested to furnish this Ministry with the Audited Accounts:
for the year 1978-79 (both English and Hindi versions).
The National Academy of Medical Science could not submit the

v 14
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audited Annual Accounts for the year -1978-79 in time
owing - to difficalties in getting their Anmual Repott etc. trans-
lated into:Hindi. The Academy could complete the translated
work only in December 1981. Hence, the Audited Accounts
of the Aqademy for the year 1978- 79 are now _being placed on
the Table of the Housc ”

3.3. The:Commiittee on Papers laid on the Table have recommended

......

in paragraphs 3.5 of their First Report (Fifth Lok Sabha),
1:12 -and 1.14 of their Second Report (Sixth: Lok Sabha) as
follows:

..normally the Annual Report and audited accounts of autono-

mous organisations should be presented to Parliament together

-to enable the House to have .a complete picture of the working

of that body. This decision should not. be taken to imply
that laying of seports and accounts could be delayed to any
length of time. The Committee. reoommend that the. .Anm:al
Report together with the audited accounts and audit report
thereon for a-particular year should be laid on the Table
within 9 months, of the close of the accounting year unless
otherwise stipulated in the Act or. Rules under which the or-

-ganisation has been set wp. .To .comply with this requirement
-proper time schedule should be laid down for compilation of

Amual Report and accounts, and their auditing . The Com-
mittee feel that normally a period of 3 months would be suffi-
cient for compilation of accounts and their submission to

-audit; the next 6 months might be given for auditing of

accounts; for printing of the repory and sending it to Govern-

“ment for laying. .if for any reason, Ihe .report, audited

accounts and andit report cannot’ be laid within the stipulated
period .of nine months the: Ministry should: lay within 30.days
of expiry of the predcribed period or as soon. as the House
meets, whichever is later, a statement explaining the reasons
why the report and accounts could not be laid within the
stipulated peri

[tR (CPL-5LS), paragraph 3.5]

..... all statutory/Automomoug Organisations, -Punblic Under-

takings, ‘Corporations, Joint Ventures, Societies .etc., which
-are financed: out. of funds drawn from_tbe Consolidated Fund
otlndna after.being voted .by. the, Parliament, jn the form of

shases,. subsidies, grantsoin-aid_etc., gither _wholly or partly

.ﬂmnld lay their ; Aanual .Reports/Audit Report {both English

and, Hindi varsions) .hefore both. Hous;spt ;’a,riument irres-
pective of the fact whother the Smtntes Rules - or Regulanons
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of such-organisations provide therefore or not and whether
they are registered under the Companies Act, 1956 or not.”

[2R(CPL-6LS), paragraph 1.12]

........ Government might consider the feasibility of amending,
where necessary, the relevant Statutes/RulesYRegulations of
such organisations, to make it obligatory on the part of the
administrative Ministry concerned to lay the Annual Reports/
Audit Reports of such organisations under their administrative
control before Parliament within nine monthg of the close of
the accounting year so that the Parliament is apprised of
their activities.”

[2R (CPL-6LS), paragraph 1.14]
3.4. Since the Annual Report for 1979 and Audited Accounts for-

1978-79 of the Academy were laid after 26 months and 35 months of

close of the relevant calendar/financial year, the Ministry, on being asked,

intimated that the Annual Report and Audited Accounts of the Academy
were laid on the Table of the House for the first time and that the English

version of the Annual Report for 1979 and Audited Accounts for 1978-79

of the Academy was received in the Ministry on 10 April, 1981, Regard-

ing the permanent arrangement made by the Ministry and the Academy
for translation of Report and accounts of the Academy, the Ministry in-
formed that so far no permanent arrangements had been made by the

Academy. The Academy has been advised to make regular arrangement

for the purpose.

3.5. Explaining the steps taken or proposed to be taken to ensure
timely laying of Annual Reports and Accounts on the Table of the House
in future, the Ministry ‘stated that they had time and again stressed the
need for furnishing the required documents timely so that these might be
placed on the Table of Lok Sabha within the stipulated period- These
directions would be further pursued to ensure compliance.

3.6. The Annual Reports of the National Academy of Medical Scien-
ces are prepared on calendar year basis whereas its accounts are compiled
on financial year basis. The Committee on Papers laid on the Table,
while examining a similar case in respect of the Sahitya Academy, had re-
commended in para 2.12 of their Third Report (Seventh Lok Sabha),
which was presented to the House on 26 February, 1981, as under:
e the Annual Report of the Sahitya Academy should

also be compiled on the basis of financial year as is being done
in the case of its statement of accounts so that both of themr

" may be laid on the Table of the House together and the House

has complete picture of the activities and accounts of the

Akadem; at the same point of time.” .
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3.7. On their attention being drawn to the above recommendatiom,
the Minis'ry have intimated:

“So far the procedure has been to prepare the accounts om
financial year basis and the Annual Report for the oaIendar
year. The Academy hag pointed out certain difficulties * in

i ' regard to the preparation of the Annual Report for the finan-
cial year. However, the Academy has again been advised to
compile the Annual Report on the basis of the financial year,
as is being done in the case of Annual Statement of Accounts,
so that both of them are laid on the Table of the House to-
gether. The recommendations/observations conwined in
paragraphs 2.10 to 2.13 of the Third Report (Seventhh Lok
Sabha) of the Committee on Paper laid on the Table have been
brought to their notice for the compliance.”

3.8. In paragraphs 3.6 and 3.8 of their’ Second Report (Sixth Lok
Sabha), the Committee on Papers laid on the Table recommended as
follows:

“3.6 The Commiftee are of the view that laying of ‘Review’ along~
with the Anrpal Report of the organisation need not be con-
fined only to Companies  incorporated under the Companies
Act, 1956. Even in the case of autonomous bodies, Govern-
ment should examine the reports submitted by such bodies
and prepare a ‘Review’ giving salient points of achievements,

. total expenditure mcurred by the Government on the body,
how far the autonomous body has achieved the object for
which it wag set up and what are the salient features of its

| future programme. Where the ~Report or the Audit Report
"mentioned any serious irregularity or any other matter of im-
portance which needed couective action or further enquiry, it
was expec'ed that Government made a mention in the Review
of the action ‘being taken in that direction. Howver, whete
informgtion on all the aforesaid matters is already available in

Lo the report and Government have nothing to add hereto, Gov-
ernment shoyld, in accordance with the recommendation made
by the Committee in para 4.18 of the’r Second Report_(Fifth
Lok Sabha) lay on ‘he Table alongwith report a statement
saying that they are in agreement with the report and hence no
‘Review’ js being laid.”

o 3. 8 The Commmee hopc t.hat the administrative Ministries will
criically examine Annual Repons/audxted statements of ac-
counts of the autoomous organisations under their coatral
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and invaribly lay along with the Report/aundited statsment of
accounts their own assessmen: before Parliament in the form
of ‘Review’.” .
. 3.9. The Ministry of Mealth and Family Welfare did not lay their own
“Review’ along with any of the Annual Report -and Accounts of the Aca-
‘ddemy. On being asked the Ministry explained:
“Accosding to the recommendaions comtained .in paragraphs 3.6
and 3.8 of Second Report (Sixth Lok Sabha) of the Com-
N ‘mittee on Papers, ‘Review’ alongwith the Annual Report/
Audited Statement of Accounts of the autonomous organisa-
tions is required to be placed before Parliament, The Annual
Academy of Medical Scieces, which is a Registered Society,
Report/Audit statement of accounts of the National
have beea, placed before the House for the first time in accord-
ance with the recommendations of the Committee on Papers
laid on the- Table (Sixth Lok Sabha) in its Ninth Report,
according to which Annual Report/Audit Report/Annual
Accounts of Bodies/ Institutions to which grants are given by
Government are required to be laid on the Table of the House.
The National Academy of Medical Sciences is not an autono-
mous Body under the Ministry of Health. As suth no ‘Review’
is, perhaps required to be laid on the Table of the House. This
understaniding may kindly be confirmed.”

"3.10. The Annual Report for 1980 and. Audited Accounts for 1979-80
«of the National Academy of Medical Sciences, New Delhi were laid on the
"“Table of the House on 22 April, 1982 alongwith a statement showing
sreasons for delay which inter alia reads as under:

“The National Academy of Medical Sciences could not submit the
audited ‘Annnal “accomnts for the year 1979-80 in time owing
to- difficulties in getting their Report etc. translated into Hindi.
The Academy could complete the translation work only in

\ December, 1981. Hencé, the Audited Accounts of the Academy

. for the year 1979-80 are now being’ placed on the Table of the
Fad H ”

" 3.11. The Annual Report for 1981 alongwith Audited accounts for

“1980-81 of the Academy were laid on the Table of Lok Sabha on 22 July,

1982 with a statemeat showing reasons for delay which infer alia reads as

Tollows:—

‘Presently, the National Academy of Medical Scnences prepare
- their Annuval Report for the calendar year.and the Annual
-Aocceunts for. the financial year. The Annual Report is placed
before the Aaaual General Body Meeting of the Academy held
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- pormally in the second or thied week of March every

The Audited statements of accounts together with the Au%i‘md
Reports of the previous year are also presented to the Annual
"General Body at the meeting in March, for approval.. The
Avudited accounts for 1980-81 formed -part of the Annual
Report and were placed béfore the Annual’ General Body at its
meeting held in March, 1982. This explains the delay in
laying the 1980-81 Awdited Annual Accounts before Parlia-
ment. The Academy has been advised to prepare the Annual
Repeorts for the financial year instead of for the calendar year.
The Academy could submit the Annaal Report 1981, contain-
ing' the Auditor’s Report and Audited Accounts for 1980-81 in
Engish and Hindi version only in June, 1982. Hence the
Awudited Accounts etc. of the Academy for the year 1980-81
are now being placed on the Tabte of the Sabha.”

3:12. The Committee note thaf Ammual ' Reports of the National
‘Academy. of ‘Medicl Sciences, New 'Delldl for 1979 and 1980° were lalf on
e Table of Lok Sablia with a delay of 17 months and 6 3/4 months
respectively. The Committee fortheér note that the Annusl Report of the
Academty for 1981 which was' Iafd on the Tible of Lok Sabha on 22 July,
‘1982 did not: involve arid delay. As repards the Audited Accounts of the
Academy for 1978-79, 1979-80 and 1980481, these involved delay of 26
months, 15 3/4 months and 6 3|4 months respectively. The Committee
note with satisfaction that the delay has been eliminated in the case of
Annual Reports of the Academy. The Committee hope that the delay,
which has already been reduced from 26 months to 6 3/4 months in laying
the Audited Accounts will be eliminated altogether in future.

3.13. The Comunittee note that Annual Report of the National Academy
of Medical Sciences, New Delhi is prepared on calendar year basis whereas
“its accounts are compiled on financial year basis. The Committee do not
approve of this practice being followed by the Academy inasmuch as the
grants are given for undertaking certain activities or projects during a
Yinancial year and it is but imperative that the Annual Report is prepared
also on the basis of financial year so that the House may judge the achieve-
ments made and projects completed during the financial year for which
grants were sanctioned.

3.14. The Committee, therefore, recommend that in futore the Annual
Report of the National Academy of Medical Sciences, New Delhi should be
prepared for the financial year imstead of Calendar year. The Ministry
ofﬂedthandFanﬂyWelfmandﬂleAcademyshouldalsohkenecessary
‘action t0 amend the relevanf rules and regulations of the Academy to
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provide for preparation. of Annual Report _of the Academy for financial
yem,

3.15. The Committee are surprised to note that ‘Review’ on the work-
ing“of the Academy was not laid alongwith any of the Annual Reports for
1979, 1980 and 1981 on the ground that the National Academy of Medical
Sciences, New Delhi is a Registered Society and not an autonomous
organisation in terms of recommendations contained in paragraph 3.6 of
the Second Report (Sixth Lok Sabha) of the Committee on Pzpers laid on
the Table. The Committee feel that the Ministry have coined an excuse to
justify their lapse. The Committee have not doubt that the Institutions
registered under the Societies Registration Act, 1860 enjoy considerable
degree of autonomy though these are termed as ‘Registered Societies’.
Moreover, the recommendations made by the Committee in paragraphs 3.6
and 3.8 tend to cover all the institutions/bodies which receive funds out of
the Consolidated Fund of India and whose Annual Reports and Accounts
are laid on the Table of the House. Thus, the above recommendations
equally apply fo the case of National Academy of Medical Sciences, New
Delhi. The Committee therefore, . recommend that the Ministry should
invariably prepare a ‘Review’ on the lines already suggested in paragraph
3.6 of the Second Report (Sixth Lok Sabha) of the Committee on Papers
laid on the Table, and lay the same on the Table of the House for infor--
mation of Members of Parliament.



CHAPTER 1V

REQUEST FOR WAIVING THE REQUIREMENT OF LAYING OF
AUDITED ACCOUNTS OF CERTAIN ORGANISATIONS WHOM'
GRANTS-IN-AID ARE GIVEN BY THE DEPARTMENT OF
PERSONNEL AND ADMINISTRATIVE REFORMS

In paragraph 1.16 of their First Report (Fifth Lok Sabha), presented
to the House on 8.3.1976, the Committee on Papers laid on the Table have
recommended that the audited accounts and Audit Reports of -all autono-
mous organisations should be laid on the Tables of the Houses within 9
months of the close of their accounting year.

42. In paragraph 1.12 of their Second: Report (Sixth Lok Sabha),.
presented to the House on 22.12.1977, the Commiittee further recommended
that:— . '

“....all Statutory/Autonomous organisations, Public Undertakings,
Corporations, Joint Ventures, Societies etc. which are financed
out of funds drawn from the Consolidated Fund of India, after
being voted by the Parliament, in the form of shares, subsidies,
grants-in-aid etc., either wholly or partly should lay their
Annual Reports/Audit Reports (both English and Hindi
versions) before both Hou_ses' of Parliament irrespective of the
fact whether the Statutes, Rules or Reguwlations of such:
organisations provide therefor or not and whethgr they are
registered under the Companies Act, 1956 or not.” .

4.3. In paragraph 2.5 of their Ninth Report (Sixth Lok Sabha), present-
ed to the House on 22.1.1978, the Committee has also recomgmended as
under: ’

“After considering all aspects of the matter, the Committee reiterate:
their earlier recommendation made in para 1.12 of their
Second Report (Sixth Low Sabba) and recommend that the-
Annual Reports and Audit Reports of Co-operative Societies-
registered under the Co-operative Societies Acts, which are-
financed out of funds drawn from the Consolidated Fund of
India, should invariably be laid before both Houses of
Parliament.”

VT ar - v
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4.4, In a note, routed through the Department of Parliamentary Affairs
(Appendix I) the Department of Personne] and Administrative Reforms
Thave stated that so far as the Welfare* Wing of that Department is concerned,
-grants-in-aid/subsidy are being disbursed to the following institutions:

(i) Central. Government Empbyees Consumer Co-opesative Seciety
Ltd., New Delhi.

(i) Grih Kalyan Kendra Board. !

(iii) Central Civil Services Sports Control Board.

(iv)- Central Government. Employees. Residents’ Welfare Associations.
(v) Central Government -Employees Co-otdimation ; Committees.
«(vi) Recreation Clubs/H;‘xlis .locaied in New Delhi.

4.5. The audited accounts of the Central Government Employees
‘Consumer Cooperative Society . Ltd., are laid before Parliament. So far
as Grih Kalyan Kendra Board and Central Civil -Services Sports Control
Board are concerned the Department of Personnel and Administrative

Reforms* promised to lay their accounts before Parliament from the year
1980-81.

/

4.6. The audited accounts of the other- three organisatioas mentioned
‘at (iv), (v) and (vi) in-para 4.4 above are.not being laid -before Parliament
«due to the reasons explained in the sncceeding paragraphs.

4.7. As regards the Central Government -Employees Residents’ Welfare
‘Associations, that Department -has explained their difficulties in laying the
:audited accounts before Partiament as uader:

“Yhe Central Goveinmient Employees Residents’ :Associations are
- purely voluntary orgatiisations formed by Govesriment Emp-
loyees residing in- a particular area. These Associations
submit only proforma . accounts under the headings ‘Receipts
and Expenditure’ for the year. “Their acconnfs are Tiot prepared

. on commercial bagis it ‘thé form of Balance Sheet of Assets
" . and Liabilities, “Profit amd Loss Accouit staterfrents etc. The
'Accounts, afe audited by an Thternal ;Auditor, élected by the
General Body of the Association, from among the members of
Associdtion. Besides grants given by this  Department, they
raise funds also from their members. - The maximum amount

# *Annual Revort and audited ac counts laid on the table of Lok Sabha
-on 14 July, 1982 .
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of grant that can be given to a Resident Welfare Association
in a year is  only Rs. 2,000/-..

The Accounits are required to be svbmitted to the Government with--
in three months of the close of the financial year of the proceed-
ing year (i.e. by the 30th June, in the following year), duly
approved by the General Body, before Grant-in-aid for the year
is quite large and would entail’ cumbersome work if the
of Associations fail to keep to the time limit and there .
considerable delay in submission of the accounts. In many
cases, the accourts submiitted are found defective and these are.
returned for rectification. In some cases, proper accounts are
not received till the close of the financial year and grant-in-aid
are forfoited. !

THe number of the Associations, presently the numbesmbeing 121,.
is- quite larger and would entail cumbersome work if the:
accounts are to be laid before Parliament. As stated earlier,.
‘the amount of Grant-in-aid released to each Association does.
not exceed Rs. 2000/- or one year which is the maximum
ceiling fixed or the purpose. The Grant vary from Association
to Assosiation depending on the subscription raised from the-
members of the Association in the previous year. In certain
cases the Great released is not more than Rs. 100/-. Having
regard to the smallness of the amount involved, it does nof
appear necessary to place these accounts before Parliament.”

4.8 In regard to the Central Government Employees Co-ordination:
Committee, it has been stated;

“Similar is the case with the Central Government Employees-
Welfare Co-ordination Committee functioning at places out-
side Pelhit It may be mentioned that these are managed’
wholly by Heads of Departments of offices located at a particular
place. Since the Heads of Departmeats go on changing, our
experience is that a number of Committees fail to keep the
time limit and hence there is considerable delay in submission
of the accounts. In many cases, the accounts submitted are:
found defective and these are returned for rectification. In-
some cases proper accounts are not received till the close of-
the finaicial year and the grant-in-aid are forefeited.

The number of Committees being 45, each Committee is required-
be submit two accounts for Cultural and Indoor games and
Secretariat assistance separately. Hence there are 90 accounts..
It would entail a cumbersome task if the accounts are to be
laid before the Parliament. The amount of Grant released
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individually is very small. The volume of papers submitted
by the Committee is very large. They either submit accounts
in English or Hindi. If the accounts are laid before the
Parliament, they will have to be translated in the other language
and hence considerable labour would be involved. Since the
accounts would not be in the nature of Balance Sheets or
- Profit or Loss Accounts no useful purpose would be served
by presenting these Accounts to the Parliament.”

4.9, Explaining their difficulties in laying the audited accounts of the
“Recreating Clubs/Halls located in New Delhi, the Department of Personnel
-and Administrative Reforms have stated:

“Similar is the case with the Recreation Clubs/Halls formed in

<Government offices. It may be further added that the activity

of release of Grant-in-aid in respect of Clubs has been decentra-

lised from the financial year commencing from 1st April, 1981

and henceforth such clubs will be paid grant-in-aid by the

respective administrative Ministries. The Grant-in-aid will, how-

ever, continue to be given to the Recreation Halls by this
Department.

The preparation 6f requisite number of the accounts both in English
and. Hindi will involve a lot of labour and the present man-
power available will not be in a position to cope with the work.
The results achieved will not be commensurate with the labour
involved.” *

4.10 The Department of Personnel and Administrative Reforms have
requested for waiving the requirement of layiag the awdited accounts of (i)
“Central Government Employees Resident’s ~ Welfare Associations; (ii)
~Central Government Employees Co-ordination Committees; and (iii) Re-
creation Clubs/Halls located in New Delhi as the number of these bodies
“is very large and the amount of grant given to them is very small. The
amount of financial assistance given to each of the above organisations
‘during the years 1978-79, 1979-80.and 1980-81 is as under:

(Figures are in thousand of

* Rupees)
Name of Organisation 1978-79  1979-80  1980-81
Central Government Employees Rcsidents We!fare . .
Associations . 1,31¢ 1,29* 1,28
Coantral Govemment Employees Go-ondxmon Comm: . - .
ttees ) 1,10¢ 1,30 1,36-¢
“Recreation Halls . . . . . - . .0,07* . 0,07¢ 0,06

*This} aununt is disbursed among various Auoclanon/(bmlmttccs numbering 122,
45 and g respectively.
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4.11. From the information received from the Department of Person-
nelandAdmillstnﬁveReforms theComnutteeﬁmlMMquutmut
-gives grants-in-aid/subsidy to the following institutions: ~

(i) Central Government Employees Gonsnmer Co-operative Society
Limited, New Delhi;

(i) Grih Kalyan Kendra Board:
{iii) Central Civil Services Sports Control Board;

(iv) Central Government Employees Residents Welare Associ-
ations;

(v) Central Government Employees Co-ordination Committee; and
(vi) Recreation Clubs/Halls located in New Delhi.

The Committez also find that in pursuance of the recommendation of
“the Committee on Papers laid on the Table mad in paragraph 2.5 of their
’ mnth Report (Sixth Lok Sabha), the Annual Report and audited accounts
p " of the Central Goverament ‘Employees Consumer Co-nperative Society
" Limited, New Delhi, are laid before Parliament and that the Annual Report
and Audlted accounts of the Society for the year 1979-80 (year ended 30
June, 1980) were laid on the Table of Lok Sabha on 8 May, 1981. It is
regrettable that although the Annual Report and audited accounts of the
Society for the year 1981-82 have already become due for laying, yet the
Annual Report and audited accounts of the Society for the earlier year,
viz, 1980-81 have mot been laid.

4.12. The Committee are constrained to observe that their guidelines
laid down in paragraphs 1.16 and 3.5 of their First Report (Fifth Lok
Sabha) which s'ipulate that the Annual Report and audited accounts should
be laid on the Table within 9 months of the close of the year are not being
scrupulously followed either by the Society or by the Department of Per-
sonnel and Administrative Reforms. The Committee, therefore, nee@ hardly
emphasise that their guidelines should ‘be observed in both their letter and
'spirit. The Committee, however, hope that the Annual Reports and audited
acgounts of the Central Government Employees Consumer Co-operative
'Socﬁety Limited, New Delhi for the years 1980-81 and 1981-82 would bg
Iaid on the Table of Lok Sabha without any further delay, alongwith a
statement explaining in chronological order the reasons for delay and that
in future these documents would be laid within the prescribed period.

4.13 The Committee note with satisfaction that, as per their assurance
‘the Department of Personnel and Admimisirative Reforms had laid on the
Table of Lok Sahlva on 14 Julv, 1982 the Annual Reports and andited
accounts of Grih Kalyan Kendra Board and the Central Civil Services
‘Sperts Control Board for the year 1980-81 and would in future ensure
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(Figures are in thousand

1978-79  1979-B0  1980-81
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C-:ntral  Gsavermnznt Bmployoes R-:aidcms Welfare
Associations .

1,31 1,33 1,28

C:atral G:vcrnm*m E'n-;loyccs Coardmauon GCommi-
ttees 1,10 1,30 1,36
Recreation Halls 0,07 0,07 0,06

4.15. Keeping in view the dificuities expected to he encountered by the-
Depariment of Perssamel snd Administrative Reforms in laying the audited
acoounts of the sbove Aweciations/Cosrdimstion Committoes/Halls etc.
before Raflinment dnd tie smaliness of the smount of grant-in-aid given to
them individually, the Committoe would mot like to jmsist on the require-
mont of laying of the andited: secounts of these bedies before Parlisment.
Tbcuhc,humhﬁsﬁhwjdhm
incoupertte jovasiably in theiv own Asssal Bepart & ssparste Clmpiar
showing the qpaatum of grant-in-aidy/subeidy dishewsed 0 sesh of these

bodics, with & buict dosoiption of their petivitics for one Infoumation of
the membere of Parliopssnt.

New DEeLu; KRISHNA SAHI,.
11 Febsusry, 1983 Chairman,

22 Magha, 1964 (Sok-). Committee on Papers laid on the Table




APPENDIX |
(Vide para 4.4 of Chapter IV)

4

DEPARTMENT OF PERSONNEL AND A, R.

SuBJECT: Grants-in-aid to voluntary organisations—etc.—Placing of Annual
accounts etc. before Parliament.

1.1 The Committee on Papers laid on the Table recommended in para
1.16 of their First Report (Fifth Lok Sabha) that the audited accounts and
audit Reparts of autonomous/statutory bodies should be laid before Parlia-
ment within 9 months of the close of the relevamt accounting year, by
the administrative Ministries concerned. The recommendation was reite-
rated by the Committee in its 9th Report (6th Lok Sabha).

1.2 ‘The Committee further recommended in para 2.5 of their Nmtb
Report (Sixth Lok Sablm) that the Annual Reports and Audit Reports of
Co-operative Societies registered under the Co-operative Societies Acts,
which are financed out of funds drawn from the Consolidated Fund of India,
should be laid before both Houses of Parliament.

1.3 With reference to the aforesaid recommendations of the Committe
on Papers, the Ministry of Finance (Department of Expenditure) issued
instryctions vidg their O.M. No. 13 (10)-E (Co-ord) /78, dated 31-3-1989,
that the Administrative Ministries should ensure compliance with the re-
commendations of the Committee in respect of autonomous bodies/Institur
tions to whom grants are made by different Ministries.

1.4 It has also been provided vide Government of India decision No. §
under Rule 150 of the GFRs., 1963 (Third Edition) jncorporated vide
Ministry of Finance O.M. No. 14(4)-E. I1I(A)/80 dated 5-9-1980, that
Audited statements of Accounts of Voluntary organisations etc. necewmg
grants from Government shall be laid on the Table of the Parliament withip
9 months of the financial year of the grantee institution.

1.5 In this connection vide their O.M. dated the 16th January 1981,
Ministry of Finance, Departmcnt of Expenditure desired to know from
Ministries/Departments whether they would encounter any difficulty in plac-
ing the Annual Accounts etc. before Parliament of all grantee institytions
etc. irvespective of the size of the grant or of the percentage it bears to the
expanditure of the grantee. Since we had genuine difficulties in placing
the #ccounts being administered by the Welfare Wing, the Ministry of

27
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Fmanne (Department of Expenditure) were informed of the facts and difi-
~culties in our O.M. dated the 16th March, 1981. That Ministry advised

us to take up the matter direct with the Department of Parliamentary Affairs.

2.1 In so far as the Welfare Wing of the Department of Personnel and -

.A.R. is concerned, Grants-in-aid/subsidy are being disbursed to the follow-
.ing institutions:—

@) Central Government Employees Consumer Co-operative Society
Ltd., New Delhi.
(ii) Grih Kalyan Kendra Board;
(iii) Central Civil Services Sports Control Board;

(iv) Central Gove‘mment Employees Residents’ Welfare Associations;

(v) Central Government Employees Co-ordination Committees.
(vi) Recreation Clubs/Halls located in New Delhi.

2.2 At present, the audited accounts of the Central Government Em-
ployees Consumer Co-operative Society Ltd. are being placed before Parlia-

ment in pursuance of the recommendations of the Committee on Papers

laid on the Table of Parliament made in their Ninth Report (Sixth Lok
Sabha), )

2.3 Although numerous difficulties are being experienced in placing the
accounts of Grih Kalyan Kenrda Board and Central Civil Services Sports
Control Board, it is proposed to place the annual accounts in respect of
these two organisations from the year 1980-81 in difference to the wishes
of the Committee on Papers. There are 35 Regional Sports Boards set
up at various centres in the country. The Grant-in-aid is disbursed among
these Regional Boards by -the Central Civil Services Sports Control Board.
Efforts are always made to obtain the Statement of Accounts
from the Regional Sports Board but somehow it takes a long fime for the
preparation of Statement of Accounts. Thereafter these accounts have to
be got audited by the Auditors engaged for the purpose by the Board.
Keeping in view the above, it may not be possible to place the accounts
of the Board for the year 1980-81 before Parliament before February, 1982
However, it will be ensured that in the subsequent years fhe accounts are
prepared well in time so that these are placed before the Parliament within
the stipulated time. In view of the reasons mentioned above, the time
limit of 9 months may be extended to 11 months for the year 1980-81.

2.4 The audited accounts of other institutions are not being placed
before Parliament. The practical difficulties expected to be encountered
in placing the audited accounts of these institutions before Parliament are
set out in the following paragraphs.

2.5 The Central Government Employees Residents’ Associa:tifms _are
purely voluntary organisations formed by Govt. Employees residing 1n a
particular area. These Associations submit only proforma accounts under
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the heading ‘Receipts and Expenditure’ for the year. Their accounts are
10t prepared on commercial basis in the form of Balance Sheet of Assets
and Liabilitiese, Profit and Loss Account Statements etc. The Accounts
are audited by an Internal Auditor, elected by the General Body of the
Association, from among the members of the Association. Besides, grants
given by this Department, they raise funds also from their members. The

n?aximum amount of grant that can be given to a Resident Welfare Asso-
ciation in a year is only Rs. 2,000/-.

2.6 The Accounts are required to be submitted to the Govt. within
three months of the close of the financial year of the preceding year (i..
by the 30th June, in the following year), duly approved by the General
Body, before Grant-in-aid for the year is released. The experience, how-
ever, has been that a number of Associations fail to keep to the fime limit
and there is considerable delay in submission of the accounts. In many
cases, the accounts submitted are found defective and these are returned
for ractification. In some cases, proper accounts are not received till the
close of the financial year and grants-in-aid are forfeited.

2.7 The number of the Associations, presently the number being 121,
is quite large and would entail cumbersome work if the accounts are to
be laid before Parliament. As stated earlier, the amount of Grant-in-gid
released to each Association does not exceed Rs. 2,000/- for one year
which is the maximum ceiling fixed for the purpose. The Grant vary from
Association to Association depending on the subscription raised from the
members of the Association in the previous year. In certain cases the
Grant released is not more than Rs. 100/-. Having regard to the smallness
of the amount involve, it does not appear necessary to place these accounts
before Parliament, -

2.8 Similar is the tase with the Central Govt. Employees Welfare Co-
ordination Committee functioning at places outside Delhi. It may be men-
tioned that these are managed wholly by Heads of Departments of Offices
located at a particular place. Since the Heads of Departments go on chang-
ing, our experience is that a number of Committees fail to keep the time:
Yimit and hence there is considerable delay in submission of the accounts.
In many cases, the accounts submitted are found defective and these are
returned for rectification. In some cases proper accounts are not received
4l the close of the financial year and the Gants-in-aid are forfeited.

2.9 The number of Committees being 45, each Committee is required
to submit two accounts for Cultural and Indoor games and Secretariat
assistance separately. Hence there are 90 accounts. It would entail a
cumbersome task if the accounts are to be laid before the Parliament. The
amount of Grant released individually is very small. The volume of papers



ip English or Hindi, If the accounts are laid belore the Parliament, they
Will haye to be translated in the other language and hence considerable
labour would be involved. Since the Accounts would not be in the natupe
of Balance Sheets or Profit or Loss Accounts, no useful purpose would be
sgrved by presenting these Accounts to the Parliament. A

submifted by the Committee is very large. Tl;:i' cither submit a«

2.10 Similar is the case with the Recreation Clubs/Halls formed in
Government Offices. It may be further added that the actjvity of release
of Grant-in-aid in respect of Clubs has been decentralised from the finag~
cial year commencing from 1Ist April, 1981 and henceforth such clubs
will be paid Grant-in-aid by the respective Administrative Ministries. The
Grant-in-aid will, however, continue to be given to the Recreation Hallg by
this Department. h o

2.11 The preparation of requisite number of the accounts both in English
and Hindi will involve a lot of labour and the present mran-power available
will not be in a position to cope with the work. The results achieved will
not be commensurate with the labour involved.

2.12 The information on the points (i) to (vii) of para 2 of the Depart-
ment of Parliamentary Affairs O.M. No. F. 20(7)[81-Leg. dated 16-4-1981
is sent herewith, as desired. (Annexure)

3. The approval of the Department of Parliamentary Affairs is solicited
on the following matters:— ' '

(i) The time limit of 9 months for placing the accounts in regpect
of Grih Kalyan Kendra Board and Central Civil Service Sports
Control Board for the year 1980-81 may be extended to
11 months.

(ii) The condition of placing the accounts in respect of (a) Central
Govt, Employees Residents Welfare Associations (b) Central
Government Employees Co-ordination Committees and (c) Re-
creation Clubs/Halls may be waived.

Annexure

Statement showing the information in respect of Organisations—Exemption from plap_ng
the a?eou&is“liéfore the "P’ailiui:et‘g. o A '

(i) the name of the Institutes to which the 1. Central Govt. Employees Residents’
recommendation ofthe Committeé made  Welfare Assodiation. s
in para 1.11  of their Sixth Report . . A
(Seventh Lok Sabha) is proposed to be 2. Central Govt. Employees Co-ordination
made applicable.’ " Committees. Co -

8. Recreation Halls.
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(ii) the source through which these Iistitu- r.ruy by way ofcmu-mednmc{

tes financed. Deﬁ of péisonnel
e pistry Homﬁ: Affairs) from time
fime and partly b{nismg subscrip-
tions/amounts raised by certain organi-

sations.
iii) the names of the Gentral Orgapuatlou Grant-in-aid is being saixctioned &ivect by
‘ )viﬁéb controYthose institutes and whe-  the Department of Rersonnel and A.R.
ther t.hey are fully fimanéed by that or- There is no Cmtxgl Oxjgamutxon which
ganisation. control these
¢iv) The Ministry which administers and co- Department of Peuonnel and Adminis-
ntrols these organisations. trative Referms.

W the amount of financial assistance given A statement is attached.
cach of the Institutes during 1978-79,
1979-80 and -1g80-81.

(vi) whcther Annual Report and Audit Re- A chapter on aécount of the functio
arts of these Gentral Organisations are éach organisation including B mﬁgz
Lid‘oh the table, if so, the datés of lying  Provision for Grant-in-aid to these or-
oli; their reports before Parha::i:ent af:r g&muﬁtz;s hl' reflected in the Amm:fl
teearl -28, 1978-79 and 1 3 q:ort tuDepartment,acopry
977 9719 79 has alréady been sent (Chapter
V of the Report is relevant).

{vii) duﬂmltxesémnhsgerl #ying Difficultics énvisaged  regarding laying
ts/Accounts of these I:gstxlt‘zites of séportsf/Accounts of these Institutes/
fore Parliament. Qrganisations before Parliament have

been mentioned in the Consolidated

Statement showing the umunt of Financisl Awistance given to the Orgmintlons
du?ing thé year 1978-79, 1979-80 and 1980-81.

(?ig'ures are in thousands of Rs.)

! Yamé' 6f Orgarisation 1978-79 197980 198081

Céntral Gavemment Employees Rendenu. Welfare

Association . . . 1,31® 1,23* 1,a8¢
Central  Govt. Employees Co-ordinaﬁon' Committees . 1,108 1,30 1,36¢
Recreation Halls . . . . . . . 1,07¢ 0,07¢ ¢,06¢

*This amount is disbursed among various Associations/Committees numbering r121.
45 and 3 respectively.



APPENDIX I

SUMMARY OF RECOMMENDATIONS|OBSERVATIONS CON-
TAINED IN THE REPORT

Reference to S
. 8. No Paragraph Summary of Recommendations/
: No. of the Observations
Report
1 2 3
o
1 1.10

The Committee regret to note that, in spite of
their recommendation made in paragraph 3.5 of
their First Report (Fifth Lok Sabha), presented to
Lok Sabha on 8 March, 1976, that the Annual Re-
ports and Audited Accounts of autonomoug organisa-
tions should be laid on the Table of the House within
_ 9 months of the close of the accounting year, the
. Annual Report and Audited Accounts of the Rubber
Board, Kottayam for 1978-79 were laid on the Table
of Lok Sabha after a delay of 104 months and 14
months, respectively.

2 1:11 The Committee find that the Ministry of Com--
merce did not lay any statement of reasons for delay
along with the Annual Report of the Rubber Board

CT T for 1978-79 although such a statement was laid with
the Audited Accounts for that year. The Committees-
further find that even in the case of subsequent
Annual Reports and Audited Accounts for 1979-80
and 1980-81 which alsp involved delay ranging from
.. 4 to 2 months, the Ministry of Commerce did not lay
o any statement of reasons for the delay. The Com-
mittee regret to observe that the Ministry had not
taken seriously and with due regard the Committee’s
- - - recommendations while laying the Annua] Reports -
- and Audited Accounts on the Table of ‘the House.
They also did not care to comply with the following
instructions issued as early as 1962 which are con-

32



33

3

1.12

1.13

tained in paragraph 4.16 of the brochure entitled
‘Procedure to be followed by Ministers in connection
with Parliamentary work’—

“Whenever there is undue delay in laying a
document (including the statutory rules
etc.) on the Table of the House, the con-
cerned Minister should also arrange to lay
on the Table, along with such document, a
statement giving reasons for the delay.

The lapse on the part of the Ministry in not laying
the statement of reasons for the delay leads the Com-
mittee to the inescapable conclusion that the papers
meant for being laid before Parliament are not check-
ed and processed properly in the Ministry.

The Committee, therefore, recommend . that all
papers meant for being laid before Parliament should
in future be carefully checked by a senior officer not
below the rank of Deputy Secretary in the Ministry

‘so as to ensure that these are complete in every res-

pect. The Committee hope that in - future while
laying on the Table of the House the Annual Reports
and Audited Accounts of the organisations under
their administrative control, the Ministry would be

extra vigilant and would not allow any such lapse to
Tecur.

The Committee are distressed to find that
although the English version of the Annual Report
for 1978-79 was ready on 14 January, 1980 and
Hindi version on 23 May, 1980, yet the Ministry

.. did not make any effort to lay the English version

during the session held from 21 January to 2 Feb-
ruary, 1980 and Hindi version during the session
held from 9 June to 12 August, 1980. Instead they
laid these documents on the Table of the House on
21 November, 1980, Similarly, the Audited Ac-
counts of the Board for 1978-79 were ready in
March, 1980 but these were laid neither during the
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f.14

session held from 9 June to 12 August, 1980 nor
during the session held fomr 17 November to 23
December; 1980. These were laid on the Table of
Lok Sabha only on 27 February, 1981.  Apart from

this, both the Annual Report and Audited Accounts

of the Board for the year 1978-79 were ready in
Muy, 1980. These could well be laid together on
the Table of the House but these were laid on
different dates. The Committee on Papers Laid on
the Table (Fifth Lok Sabha) have recommended
it paragraph 3.5 of their First Report that the
Annual Report and Audited Accounts of Organisa-
tions should normally be laid together but the
Ministry of Commerce did not follow that recom-
mendation.

The Committee, therefore, reiterate their earlier
recommendation contained in paragraph 3.5 of their
First Report (Fifth Lok Sabha) that:

. .normafly the Annual Report and audited
accounts of . automomous organisations
sholld be presented to Parliament together
to cnable the House to have a complete
~ picture of the working of that body. This
deciston should not be taken to imply
that laying of reports and accounts could
be delayed to any length of time. The
Committee recommend that the Annual
Report together with the audited accounts
and audit report thereon for a particular
year should be laid on the Table within
9 months of the close of the accounting
year unless otherwise stipulated in the
Act or Rules under which the organisation
has been set up. To comply with this
requirement proper time schedule should
be laid down for compilation of Annual
Report and accounts and their auditing.
The Committee fee] that normally a period
of 3 months would be sufficient for com-
pilation of accounts and their submission
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1.15

1.16

to audit; the néat 6 ionths might be given
for auditing of gobounts; for printing of
the report and semdihg it to Government
for laying, If fof dny reason the report,
audited accounts amyg audit report cannot
be laid within the stipulated period of
nine months, the Ministry should lay
. within 30 dayg of expiry of the prescribed
period or as soon as the House meets,
whichever is later, a statement explaining
the reasons why the report and saccounts
could not laid within the stipulated period.”

Thé Committée trust that the Ministry will follow
it in letter and spirit and would ensure that both the
Annual Report and Audited Accounts of Organisa-
tions are laid tdgether within the stipulated period
of nifie months after closé of the accounting year.

The Committee regret to note that the Ministry
of Comtiierce fook as long as 3 years in communicat-

ing the recommendation made in paragraph 3.5 of
thieir First Report (Fifth Lok Sabha) to the Rubber
Board, Kottayam, The Committee cannot help con-
cluding that their recommendations have been taken
very lightly by the Ministry. Had théy been vigilant
and circulated the recommendations immediately after
receiving copy of the First Report, much of the delay
conld have been avoidéd, if not fotally eliminated.
The Committee would, therefore, impress upon the
Ministry t0 be very éaréful in future and to take
prompt action to ¢irculate the recommendations which
the Committee might make to all concerned depart-

ments and organifations ander their control for

The Comniittee find that neither the Rubber
Board Act, nor the Rules made thereunder provideé
for laying of Annual Reporfs and Audited Accounts
of the Rubber Board on the Table of the Housé. The
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2.14

215

Committee, therefore, recommend that early steps be
taken to make provisions in the Act or Rules made
thereunder, enjoining upon the Ministry to lay on the
Table of Lok Sabha within 9 months of close of
accounting year the Annual Reports and Audited
Accounts of the Rubber Board, Kottayam. The
Committee hope that urgent steps would be taken by
the Ministry in this direction. '

The Committee note that the Audited Accounts
of the Central Silk Board, Bombay for the years
1977-78, 1978-79, 1979-80 and 1980-81 were laid
on the Table of Lok Sabha on 12 March, 1980, 20
June, 1980, 27 February, 1981 and 30 April 1982,
respectively. In terms of the recommendation con-
tained in paragraph 3.5 of First Report (Fifth Lok
Sabha) of the Committee on Papers laid on the Table,
the above accounts involved delay of 144 months,
6 months, 2 months and 4 months, respectively, but
the Ministry did not lay any statement showing rea-
sons for the delay alongwith any of the above
accounts,

It is regrettable to observe that despite the Com-
mittee’s repeated recommendation as . also the
instructions issued by Lok Sabha Secretariat as early
as 1962 which are contained in the brochure entitled
‘Procedure to be followed by Ministries in connection
with Parliamentary Work® on the requirement of lay-
ing on the Tablé of the House statement showing
reasons for delay along with documents involving
delay, the Mimistry of Commerce did not follow the
prescribed procedure. Even when the attention of
the Ministry was drawn to the lapse on their part in
the case of Audited Accounts for 1977-78 they did

‘not care to lay ‘the statement with the

subsequent Annual Reports and Audited Accounts.
The Committee are constrained to observe that ﬂ}eif

[ -
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2.16

2.17

recommendations have not received the due respect
that they deserve from the Ministry. The Committee
need hardly stress that in cases involving delay, it i8
imperative that the statement explaining reasons for

-delay is laid on the Table of the House so that

Members of Parliament may know the stage where
the delay occurred and suggest remedial measures, if
necessary, for future guidance. The Committee trust
that the Ministry will be vigilant in future and will
follow strictly the procedure prescribed for their
guidance.

The Commiitee note that despite their recom-
‘mendation made in paragraph 3.5 of their First Report
(Fifth Lok Sabha) that both the Annual Report and
Audited Accounts of an organisation for 5 particular
year should pormally be laid together so that the
House may have a complete picture of the working
of organisation, there has never beem an occasion
since 1977-78 when both the Annual Report and
Accounts of the Central Silk Board, Bombay were
laid together on the Table of the House. The
Ministry did pot follow the recommendation even m
those cases where they could easily have followed it.
For example, the Annual Report and Audited
Accounts for 1979-80 were laid on the Table of the
Lok Sabha on 20 February and 27 February, 1981,
respectively.  These could well be laid together.
Similarly, the Annual Report and audited accounts
for 1980-81 which were laid on 19 March and 30
April, 1982, respectively could also be laid together.
The Committee would like to impress upon the
Ministry to keep a watch over the finalisation of
Annual Reports and Accounts of the Board so as to
ensure that both the Annual Report and Audited
Accounts of the Board are laid on the Table of the
House together within the. prescribed period.

The Committee are distressed to find that the
Central Silk Board, Bombay did not follow even its
own time schedule laid down in Rule 37 of the
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2.19

Cumal Silk- Board Rnleo, 1955 which requires the
Boani o submit its accounts to auditors for auditing
by3l May (e within 2 months of close of the
accounting year) and then to submit the audited
awotmtstoGovemmentbySl July (i.e. within 4
months of the close of the accounting year) as evident
from the fact that the Board submitted its Annual
Accounts for 1977-78 to Auditors on 3 July, 1978
(i.e., 3 months after close of accounting year) and
then submitted the audited accounts to Government
on 5§ May, 1979 (ie., 13 months after close of
accounting year). The Committee need hardly point
ot that it is of ho uvee laying down a time schedule
without observing it. The Committee also find that
the time schedule presctibed wnder Rule 37 of the
Céntral Silkk Board Rules, 1955 is not in consonance
with the recommendation contdined in paragraph 3.5
of the First Report (Fifth Lok Sabha) ‘of the Com-
mittee on Papers laid on the Table.

The Committee, therefore recommend that -the
Mimstry of Commerce should initiate action to amend
the Central Siik Board Rules, 1955 so as to bring the
time schedule prescribed therein in conformity with
the time schedule recommended by the Committee on
Papers laid on the Table in paragraph 3.5 of their
First Report (Fifth Lok Sabha).

The Committee regret to note that in spite of
théir recommendations made in paragraphs 3.6 and
3.8 of their Second Report (Sixth Lok Sabha), the
Ministry of Commerce did not lay along with Annual
Report and Audited Accounts of any of the years
1977-78 to 1980-81 their own ‘Review’ on the work-
ing of the Board. When, i the case of Annual
Report for 1978-79 their attention was drawn to the
requirement of laying of ‘Review’, the Ministry of
Commerce realised the necessity of laying the ‘Review’
and briefly indicated the salient achievements of the
Silk Industry separately. However, in the case of
subsequent Annual Reports for 1979-80 and 1980-81
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3.12

3.13

the Ministry again failed to lay a separate Review
on the Table along with the Reports. The Com-
mittee cagnot but express their displeasure not onmly
over the lapse on the part ¢f the Ministry but also
over the lackadaisical manner in which the recom-
mendations of the Committee were taken by them.
The Commitige now hope and trust that the Ministry
of Caommerce would be very careful in future and wilt
invariably lay their own ‘Revigw’ along with Annual
Reports and Audited Accounts of the Board on the
lines already suggested by the Committee in para-
graphs 3.6 and 3.8 qf their Secand Report (Sixth
Lok Sabha).

The Committee note that Annual Reports of the
National Academy of Medical Sciences, New Delhf
for 1979 and 1980 were laid on the Table of Lok
Sabha with a delay of 17 months and 63 months
respectively. The Committee further note that the
Aannual Report of the Academy for 1981 which was
1aid on the Table of Lok Sabha on 22 July, 1982 did
not involve any delay. As regards the Audited
Accounts of the Academy for 1978-79, 1979-80 and
1980-81, these involved delay of 26 months, 15%
months and 6 3/4 months respectively. The Com-
mittee- note with satisfaction that the delay has been
eliminated in the case of Annual Reports of the
Academy. The Committee hope that the delay, which
has already been reduced from 26 months to 6%
months in laying the Audited Accounts will be elimi-

nated altogether in future.

The Committee note that the Annual Report of
the National Academy of Medical Sciences; New
Delhi is prepared or;‘ calendar year basis whereas its
accounts are compiled on financial year basis. The
Committee do not approve of this practice being fol-
lowed by the Academy inasmuch as the grants are
given for undertaking certain activities or projects
doring a financial vear and it js but imperative that
the Annual Report is prepared also on the basis of
financial year so that the House may judge the
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achievements made and projects completed during
the financial year for which grants were sanctioned.

The Committee, therefore, recommend that in
future the Annual Report of the National Academy
of Medical Sciences, New Delhi should be prepared
for the financial year instead of Calendar year. The
Ministry of Health and Family Welfare and the
Academy should also take necessary action to amend
the relevant rules and regulations of the Academy
to provide Yor preparation of Annual Report of the
Academy for financial year.

The Committee are surprised to mote that
‘Review’ on the working of the Academy was not
laid along with any of the Annual Reports for 1979,
1980 and 1981 on the ground that the National
Academy of Medical Sciences, New Delhi is a Regis-
tered Society and not an autonomous organisation in
terms of recommendations contained in paragraph
3.6 of the Second Report (Sixth Lok Sabha) of the
Committee on Papers laid on the Table. The Com-
mittee feel that the Ministry have coined an excuse
to justify their lapse. The Committee have no doubt
that the Institutions registered under the Societies
Registration Act, 1860 enjoy considerable degree of
autonomy though these are termed as ‘Registered
Societies’. Moreover, the recommendations made by
the Committee in paragraphs 3.6 and 3.8 tend to
cover all the institutions/bodies which receive funds
out of the Consolidated Fund of India and whose
Annual Reports and Accounts are laid on the Table
of the House. Thus, the above recommendations
equally apply to the case of National Academy of
Medical Sciences, New Delhi. The Committee, there-
fore, recommend that the Ministry should invariably
prepare a ‘Review’ on the lines already suggested in
paragraph 3.6 of the Second Report (Sixth Lok
Sabha) of the Committee on Papers laid on the Table,
and lay the same on the Table of the House for
information of Members of Parliament.

From the information received from the Depart-
ment of Personnel and Administrative Reforms, the
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Comumittee find that the Department gives grants-
in-aid/subsidy to the following institutions:
(i) Central Government Employees Consumer
Co-operative Society Limited, New Delhi;
(ii) Grih Kalyan Kendra Board;
(iii) Central Civil Services Sports Control Board;

(iv) Central Government Employees Residents’
Welfare Associations;

(v) Central Government Employees Co-ordina-
tion Committees; and ’

(vi) Recreation Clubs|Halls located in New
Delhi.

The Committee also find that in pursuance of the
recommendation of the Committee on Papers laid
on the Table made -in paragraph 2.5 of their Ninth
Report (Sixth Lok Sabha), the Annual Report and
audited accounts of the Central Government Em-
ployees Consumer Co-operative Society Limited,
New Delhi, are laid before Parliament and that the
Annual Report and audited accounts of the Society
for the year 1979-80 (year ended 30 June, 1980)
were laid on the Table of Lok Sabha on 8 May, 1981.
It is regrettable that although the Annual Report and
audited accounts of the Society for the year 1981-82
have already become due for laying, yet the Annual
Report and audited accounts of the Society for the
earlier year, viz., 1980-81 have not been laid.

The Committee are constrained to observe that
their guidelines laid down in paragraphs 1.16 and 3.5
of their First Report (Fifth Lok Sabha) which stipu-
late that the Annual Report and audited accounts
should be laid on the Table within 9 months of the
close of the year are not being scrupulously followed
either by the Society or by Department of Personnel
and Administrative Reforms. The Committee, there-
fore, need hardly emphasise that their guidelines
should be observed in both their letter and spirit. The
Committee, however, hope that the Annual Reports
and audited accounts of the Central Government
Employees Consumer Co-operative Society Limited,
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New Delhi for the years 1980-81 and 1981-82
would be laid oa the Table of Lok Sabha without any
$urther delay, along with a statement explaining in
¢hronological order the reasons for delay and that in
future these documents would be laid within the
prescribed period.

The Committee note with satisfaction that, as per
their gssurance, the Department of Personnel and. Ad-
ministrative Reforms had laid on the Table of Lok
Sabha on 14 July, 1982, the Annual Reports and
audited accounts of Grih Kalyan Kendra Board and
the Central Civil Services Sports Contrel Board for
the year 1980-81 and would in future ensure laying
of Annual Reports and audited accounts of these
bodies within the time limit prescribed by the Com-
mittee. The Committee trust that the Department
would keep up its promise,

From the note furnished by that Department, the
Committee note that the audited accounts of (a) Cen-
tral Government Employees Residents’ Welfare Asso-
ciations; (b) Central Government Employees Coordi-
nation Committees; and (c) Recreation Clubs/Halls
located in New Delhi, are not being laid on the Table

~and that Department has requested for exemption

from laying the audited accounts of these bodies on

the ground that the number of such bodies is very
large and the amount of grant released individually
is very small. There were as many as 121 Central
Government Employees Residents’ Welfare Associa-
tions, 45 Central Government Employees Coordination
Committees and 3 Recreation Clubs/Halls which
received financial assistance from the Department of
Personne] and Administrative Reforms during the
year 1978-79, 1979-80 and 1980-81, as under:
. (Figures are in thousands of rupees)

1978-79 - 1979-80 1980-81
‘aemral Government 1,51. - 1,23 1,28
Employees Residents’
Welfare Asspciations
Central Government 1,10 1,30 1,36
Employees Coordinat ion -
Committees
Recregtign Halls

q,07 0,07 8
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Keeping in view the difficulties expected to be
encountered by the Department of Personnel and Ad-
ministrative Reforms in laying the audited accounts of
the above Associations/Coordimation Committees)
Halls etc. before Parliament and the smallnesg of the-
amount of grant-in-aid given to them individually, the
Committee would not like to insist on the requirement
of laying of the audited accounts of these bodies
before Parliament. The Committee, however, desire
that the Department should in future, incorporate in-
variably in their own Annual Report a separate chap
ter showing the quantum of grant-in-aid/subsidy . dis-
bursed to each of these bodies, with a biref descrip-
tion of their activities for the information of the
Members of Parliament,
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